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Date of Decnisions 13.7.%4.
oA 109/93 ' : :
MAHESH STHGH BHADORTVA +e. ADFLICANT.
Vs .
WIIo OF INDIA &% ANR. ee s KESEONDENTS.
CORAM:

HON '2LE MP . GOERLL IEISHNA, MEMBEE (J) .
HO'RLE MP. OL.P . SHaFMA, MEMBEER (&)

For the Applicant eee SHEI IT.S, 3HARMA,
For the Pespondents . eses SHET T,Ir, SHARMA,

PEF HOI'SLE MR, SOPAL FRISHMA, MEMBEE (J).

appliczant Mahs sh Zingh Bhadociya ha

L‘

w/z 19 of the Administrative Tribunals Ao, 1235, graying for
quasﬁing ﬁh& inpuined crdsr Jated 15.4.27 at sznnerure A-1 as bein
violative of articles 14 and 15 of t£he Constitution and for a
directicn £o the responlents £0 issue training orders to him
rargnant to his appointment sz Jonior Telso2om Officer (Junior
Engins=r in the past). The spplicant alsa‘claimed Eeniority,

back wages and conssjqusntial relisf,

2. We have heard the learned counsel for the parties.
3. The lezrned comnsel for the applicant does not press this

ated that the relisfs -claimsd

rl'

application on merits and he has
have bezn zubstantizlly granted to him.

4. " In thefe circumstances, this aprplication iz dismiszed as

having become infruckuons. Ho order az to costs.
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( 0P, SHARME~ ( 3CPAL FRISHIA )
MEMBEER. (A) , ' MEMBER (J)
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